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Title: Motion regarding 16" and 17th Reports of Committee on Private Members' Bills and Resolutions (Motion adopted).
MADAM CHAIRMAN: Now, we would take up Private Members' Business.

SHRI UDAY SINGH (PURNEA): I beg to move:

"That this House do agree with the Sixteenth and Seventeenth Reports of the Committee on Private Members'
Bills and Resolutions presented to the House on 24 March, 2011 and 4 August, 2011, respectively."

MADAM CHAIRMAN: Motion moved:

"That this House do agree with the Sixteenth and Seventeenth Reports of the Committee on Private Members'
Bills and Resolutions presented to the House on 24 March, 2011 and 4 August, 2011, respectively."

MADAM CHAIRMAN: Shri P.L. Punia to move his amendment.

SHRI P.L. PUNIA (BARABANKI): I beg to move:
That in the motion,--

add at the end -

"subject to the modification that the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Amendment Bill, 2010 (Amendment of section 3, etc.), contained in sub-para 3 of para 4 and sub-para 3 of
para 5 of the Seventeenth Report, be referred back to the Committee for reconsideration of their
recommendation with regard to the said Bill."
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MADAM CHAIRMAN: I shall now put the amendment moved by Shri P.L. Punia to the vote of the House.

The question is:

That in the motion,--
add at the end -

"subject to the modification that the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Amendment Bill, 2010 (Amendment of section 3, etc.), contained in sub-para 3 of para 4 and sub-para 3 of



para 5 of the Seventeenth Report, be referred back to the Committee for reconsideration of their
recommendation with regard to the said Bill."

The motion was adopted.
MADAM CHAIRMAN : Now, I put the motion, with modifications, since the amendment has been adopted.
The question is:

"That this House do agree with the Sixteenth Report of the Committee on Private Members' Bills and
Resolutions presented to the House on 24 March, 2011 and 4t August, 2011, respectively, subject to the
modifications that the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Amendment Bill,
2010 (Amendment of section 3, etc.) by Shri PL. Punia, contained in sub-para 3 of para 4 and sub-para 3 of
para 5 of the Seventeenth Report be referred back to the Committee for reconsideration of their
recommendation with regarad to the said Bill."

The motion was adopted.




